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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application No.C../).. ........ ¶. 	............of 2006 

Applicant (s)......... 	 Respondent (s).... 

Advocate 	 Advocate 
for Applicant 	 for Respondent(s)........................................................... 
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C1aiinc computstion of his past service for 
cc 	(&) 

-( computation of pension and to crrInt him full 

i- 	4-  pension, the Applicant levied a representation 

gRt under Annexu-6 dtd.01.12.05. 	It appears no. 
O'D 

heed having yet been paid to the grievances 

raised by the 	p1icnt in the said repre3ent3tio 

Applicant the 	 has approached this Tribunal 	ith 

the 	Original present 	 'plicat)n fired undr 

Section 1 	of the kmnistrative Trihun3lt, 

15. 	The Applicant has also placed a copy of 

the judment dtd.29.393 of this Tribunal 

\' reriderd in 0. 14,1.,b.605/2 as Ann 	ure.J/7 to thea 
() 
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Original AppiicattQn. He has also fi1copv 

/ I 	 of the consequential order dtd.20,9.94ased 

by the Resoondent Department as Annexure-4./9. 

Appitcant desires that while considering his 

representation under Anne>ure-/6 dtd.01.12.05, the 

Respondents should also keep in view theudoement 

dItd.2.3.3 of this Tribunal that was rendered in 

0 A.No .605/92. 

Since the grievances ofthe Applicant ar 

still pending Imfore the Respondent Authoities, 

without giving any opinion on merit, this O.?. 

LB hereby disposed of, at the ac3mi3siorl st 

requiring the Respondents to consider the 

of the Applicant as raised under Annexu.re-A/6 

dtdi01.12.05 and in this O.A. and pass necessary 

Co fls e que nt ia 1 o rde rs with in a perIod of six ma nth s 

from the date of r-ceipt of a copy of this order. 

The Respondents may give necessa-y relief to the 

&pplicarit1 as due and admissibLe under the •rules, 

and pass rcessary consequential orders within 

'the time stipulated herein. 

- 	 ith the aforesaid observation and directionf 

'this O.A. stands disposed of. 

Send copies of this order1alonq with 

to the Respondents at the cost of the Applicant. 

Mr.S.Behera, Ld.Cóunel 10 r the Applicant undertakes 

to deposit the required postages in course of 

25.1.06. Free copies of this order be handed over 

to Mr.3.F3ehera,..d.Counsel appearing for the 

Applicant and to Mr.R.C.Rath,Ld.Standing Counsel * 
for the Railways; on wh - m a copy of this O.A. has 

already been servea.J? 
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free copy of this order be also sent 

to the Applicantby post, in the address 

given in the Original Application, 

i r(J) 


